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16.6.00 Present: Hon'ble Mr D.C. Verma, Judicial Member 

Learned counsel Mr S. Sarma for the 

applicants and Mr A. Deb Roy, learned Sr. 

C.G.SC. for the respondents. 

The O.A. is taken up for disposal at 

the admission stage itself. 

Heard the learned counsel for the 

parties. Hearing concluded. The O.A. is disposed 

of as per order dictated separately. No costs. 
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• 	
•- 	 ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. 

216/2000, 220/2000/222/2000 
O.A../. No4 	• 	• • 	of 

16.6.2000 
DATE OF DECISION •.........., 

'Sri Animesh Deka & 2 Ors.(Q.'A. 216/2000) • 	
PETITIONER(S) 

Sri.Bjrbal Prasad (0.A. No. 220/2000) 

	

• 	 Sri Viheto Sumi and Ors.(0.A. No. 222/2000) 

Mr. S.Sarrna 	' 	 ADVCCATE FOR THF 

	

• 	
PETITIONER(S) 

• 

 VERSUS- 

	

• 	 .• 

Union •of India & Ors. 	, 
	RESPONDENT(S) 

Mr. A.Deb Roy, Sr. •C.G.S.C. 	
3VOCATE FOR THE 
RESPONDENTS 

THE HONBLE SRI  D.C.VERMA,MEMBER(J) 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgment? 	 ' 	 • 

170  
To be referred to the Peporter or not ? 

	

• 	3. whether their Lordships wish to see the fair copy of the 
judgment ? 

4. Whether the judgment is to be ci -cu áted •to the other Benches ?? 

Judgment delivered by Hon'ble D.C.  erma. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application Nos. 216/2000, 220/2000 and 222/2000. 

Date ot decision : This the 16th day of June, 2000. 

Hon'ble Sri D.C.Verma, Member (j).. 

O.A. No. 216/2000 

Sri Animesh Deka & 2 Ors. 

O.A.No220/2000 

Shri Birbal Prasad 

0.A . No . 22 2/2000 

Shri Visheto: Sumi and e65,  Ors. 

Applicants 
By Advocates Mr B.K. Sharma, 
Mr S. Sarma and.Mr U.K. Goswami. 

-versus- 	 - 

The Union of India and others 	 .....Respondents 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

(ORAL) 

D.C. VERMA (JUDICIAL MEMBER) 

As all the three O.A.s involve common questions of 

law and facts, a common order is being passed. 

2. 	The three applicants in 0.A.No.216/2000 have 

claimed the benefit of the scheme for grant of temporary 

status as has been granted to the other similarly 

situated employees in other departments. In support of 

the claim, the applicants have filed earlier orders of 

the Tribunal which are annexed with the O.A. The 

Copy of Drders passed by the Hon'b1eSupreme - Court: in Writ 

Petition No.1280/89 has also been fil ed, Accordingly, as per 

direction of the Apex Court a Scheme has been framed 

by the resPondentj,,,, ft present applicants belong to 



Telecom Civil Sub-division. 

The applicant in O.A. No. 220/2000 is of Central 

Telegraph Office, Guwahati and he has also claimed the 

benefit of the scheme for grant of temporary status. 

In O.A. No. 222/2000 the applicant No.1 is a 

casual worker i.inder the Nagaland SSA, Kohima. The 

applicant No.2 is All India Telecom Employees Union, Line 

Staff and Group-Dy Nagaland Division and in this O.A. he 

represents the interests of 66 casual workers reflected 

in Annexure-A to the O.A. 

3. 	The submission of the learned counsel for the 

applicants in all the three OAs is that similar O.A.s 

have already been decided by this Bench of the Tribunal 

namely in O.A. No. 200/2000. Copy of the order dated 

8.6.2000 has been produced for persual. The submission of 

the learned counsel for the applicants is that present 

applicants are similarly situated and are covered by the 

scheme. The benefit of the scheme has already been given 

to the similarlysituated workers of the Department of 

Telecommunication. He further submits that casual workers 

of the Department of Posts who were emplpyed on 29.11.89 

were found eligible to be conferred temporary status on 

satisfying other eligibility conditions. The stipulated 

date i.e. 29.11.89 was extended upto 10.9.1993 prusuant 

to a judgement of the Ernakulam Bench of the Tribunal 

delivered on 13.3.1995 in O.A. No. 750/94. The Govt. of 

India, in pursuance to the said judgement of the 

Ernakulam Bench issued letter on 1.11.1995 by which the 

benefit of conferring temporary status to the casual 

labourers were extended upto 1993. As regard the cut off 

date the learned counsel has submitted that the same has 

been further extended vide order dated 1.9.1999, Annexure 

8 to the O.A. No. 222/2000. Annexure-8 provides, on the 

subject of regularisation and grant of temporary status 

V 
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to casual workers of the department of Telecommuncation, 

for granting of temporary status to the casual labourers 

eligible as on 1.8.1998. 

The three applicants of O.A. No. 216/2000 calimed 

to have been initially appointed in the year 1995. The 

applicant of O.A. No. 220/200 claimed to have been 

appointed in the year 1993 and all the applicants in O.A. 

No. 222/2000 reflected in Annexure-A to the O.A. have 

been appointed between 1.2.1994 and February 1998. Thus, 

applicants of all the three OAs were appointed prior to 

August, 1998. Consequently cases of the 	applicants is 

required to be considered in the light of the scheme, for 

grant of temporary status as the case may be. 

In view of the above, all the three OAs are 

decided as per the direction given below 

All the applicants including those reflected in 

Annexure-p. to the O.A. No. 222/2000 shall individually 

make representation to the respondents giving date of 

their engagement and details of their working and other 

relevant details required for the purpose within a period 

of one month from the date of this order, to the 

respondents. The respondents are directed to scrutinise 

and examine each individual case, with the records of 

the department and thereafter pass a reasoned and 

speaking order on merits of each case within a period of 

six months from the date of receipt of the 

representation. The order passed on the representations 

shall be communicated to each applicant separately. 

The O.A. stands disposed of as per the direction given 

above. No order as to costs. 

(D.C.VERNA) 
Member(J) 

t rd 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALL 
iUWAHATI SENCH 	'3UWAHATI 

(An appi icatior under sctjcin 19 of the Cent - aitcJmj nistrative Tribunal Act1985) 

	

O.A. No. 	 if 

- 

Between 
Shri Animesh Deka, 
Vili:Hac POHac, Distg Kam-rup., 
Casual Office Peon, in the Offjce.cf the Asstt, E1,qineer, 
Telecom C:ivii Sub Division, Tepur. 	 . 

Shri Fraciip C:hEc, rah, 
VUI- Kenducurj, F:O, Chenelicaon, Diet- Jorhat. Presently 
-workinq as casual Offie Pecn in the offie of the  
AssttEnqineer, Telecom Civil Sub Division, Tinsuki,. 

Sri Ratul Sarma, 
Nabaqraha Mandir, Guwahati-3, 
Casual Office Peon, in the Office of the Asett (Telecom) 
(Civil) Passighat, A.P. 

	

I\. 	Appllants, 

AND - 

Unicncf InrJja ,represented by. the Secretary to the 
overnment of India, Ministry of Commun.icatjc,n, •Sanar - 

• 	 Bhawan, New Delhi-1. 

• The Chief Kheral Manager, Telecom p N E Telecom 
L:ircle Shillong,.Meghalaya.  

3. 	The Chief Engineer (Civil), Telecz:qfl NE Zone Guwahati 
Ulubari-7.Asspm.  

4 	 The General Manager Teleccm  
Itanacar, AF 

4 	 The Superintending Engineer, 
Telecom Li\'il C:ircle, 
Shiilonq -3 

5. 	 The Executive Engineer, (Telecom Civi.i Division), 
Itanaaar (PSector) 791111, Arunachal Fadesh. 

A 

Respondents 

DETAI LS 	IjPPLIc:AT ION. 	. 

11 1 - 

	

	FARTICULARS Or ORDER AGAINST WHICH THIS 

APPLICATION IS MADE, 

The present application is not dire - ted against . any 



part:icuia.r order but has been made against the inactic' 	of the 

part of the Respondents in not cc'nsiderinq the case of the Appii-

cant flor qrant of tempcuray status and reqt..tiarisatjon in the 

liqht of Apex Court verdict and the scheme prepared pursuant to 

the said verdict as well as subsequent clarifications issued from 

time to time by the Ministry concerned. The Appiiant throuqh 

this applicaticin 	prays for an appropriate direction to the 

Respondents 	to extend the benefit of the scheme as well as its 

subsequent clan ficticns by grant inq temporary status and subse--

qunt recjularisation, 

JURISDICTION OF THE TRIBUNAL 

• 	That the Applicant declares that the subject matter of the 

present appli'caticn is well Within the Jurisdiction of this 

Hon'ble Tribunal, 

LIMITATION 

The Appli cants declares that the present appl icati:cn have 

been filed within the limitation period prescribed uder Section 

21 of the Administrative Tribunal Act 1985; 

FAC:TS OF THE CASE 

4.1 That the Applicants are citizens of India and as such they is 

entitid to all the niqhts and privileqes as .quaranteed under the 

I::cinstitution of India and laws framed thereunder, 

4.2 That the Applicant No.1 initially got his appointment as a 

casual wc'rker in the in the month of April 1995 in the cf fice of 

the Asstt. Enqineer, Telecom Civil Sub--Divisacin Tezpuri Prior to 

his such appointment he was appointed as Muster RoIl worker in 

the year 1992. After his aforesaid appointment as Casual W;:irker, 

he was allotted the wcrI:: of Office Peon, The aplJlicant although 

/ 
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has been appointed as casual :wlDrker (Office Peon) but in fact he 

has beetreated as regular Gr-D staff in all respect. 

The Applicant Nci2 initially Oct his appointed as casual 

worker (Office Peon)- in the year 1995 (June) under Asstt. En-

qineer, Telecom Civil :Sub Division, Tinsukia He was allotted the 

reiu1ar nature of work as regular Gr D staff under the respon-

- dents, Prior to his such appointment he has been working as 

Muster Rll Worker under the respc'ndnts since 199:2 Thereafter 

his service has been converted to Casual worker and allotted the 

work of Office Peon 

The applicant Nc' 3 initially got his turn of app':'intment in 

the month of Dec 1995 as casual worker and he has been allotted 

the work of Office Peon under the Asstt Enqineer :ieieccIm C:ivi 1 

Circle Passighit Like the other applicants he was also engaged 

as Muster Roil worker under the respondents in the year 1992 and 

thereafter he got the presenl post of Office Peon on casual 

bas is 

The :ause of action and relief sought for by the appdi icants 

are similar and hence they pray for Joining together in a single 

appi ication invoking Rule 45a: of Central Administrative 

Tribunal (Procedure) Fuies 1987 

Since the date of engagement is not in dispute, the Appli-

cants instead of anne>ing all the certi ficates, begs to produced 

the certificate regarding his engagement at the time of hearing 

of the case 

43 That the applicants initially appointed as a Muster Roil 

wccrk(r in the year 1992 and their services were put under the 

casual establIshment in the year 1995 and as such they are enti--

tied to qet the benefit of the scheme prepared pursuant to a 

verdict of Hon' ble Supreme Court, The appi icans beg to state 

that since 1992, each year. they have been continuously working 
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• 	for more than 24.0 days and as such they fulfill all the required 

quail fications as described in the scheme and its subsequent 

clan fications issued from time to time Till date the have been 

working as casual worker but the Respondents have not yet granted 

• 

	

	them temporary status and.other benefits as descnibed in the 

scheme as well as its subsequent clarifications, 

44 That the Applicants heq to state that some of the casual 

workers of the Department of Post had approached this Hoi'ble 

Supreme Court and the Honbie Supreme Court after hearing the 

parties was pleased to issue a direction to the officii Respon-

dents therto to prepare a s':hne. Claiming similar benefit 

another set of casual workers working in the TeIecommunict lou 

department also approached the Hon 2  ble Supreme Court seeking a 

similar direction and the said matter was also disposed of by a 

similar order and direction has been issued to the -  Respondents to 

prepare a scheme on rational basis for the csua:1 workers who has. 

been wc'rking continuously for one year and.who have completed 

240 days of continuous service 

A copy of the order of the Hc'n'hle Suprenie Court is 

annexed herewith and marked as Annexure-1. .lm 

45 That the Applicant begs to state that the Respondents 

thereafter- issued an order vide No 269-1/89-STN dated 71189 

by which a scheme in the name and style "casual laborers" (grant 

of tempc;ray status and reqularisaticin scheme 1959) has been 

communi:ated to all heads of Departments. As per the said scheme 

certain benefit have been granted to the casual workers such as 

conferment of. tempi:irary status, wages and daily rates etc. 

A copy of the order dated 711.99 is annexed here-

with and marked as Anne>ure-2. 



4,  

46 •That the Applicant states that as per the 	direction con- 

tamed in Annexure-1 judgment W the H'nble Supreme Court and 

nnexure-2 schemes he is entitled to take a benefit includinci 

temporary status and subsequent regu1arisation The App1icant 

fulfills required qualifications mentioned in the said jidgment 

and as such is entitied to all the benefits as descried in the 

aforesaid scheme 

47 	That 	the Applicant begs, to state that after issuance if 

Annexure-2 schemes dated 7 ii p89. the Respondents issued an order 

vide No 269-4193-STN-II dated 171293 by which the benefit 

conferred to the ':asual workers by the said scheme has been 

c 1 a r I f i ed. 

48 	That the Applicant begs to state that of the Respondents 

thereafter have issued various orders by . which 

mod'ificatjon/ciarifiratjcng has been made in the aforesaid Ahnex-

ure-2 scheme.dated 7118. By the aforesaid clarifications the 

Respondents have made the scheme appii':abie to almost all the 

casual workers who have completed 240 days continuous service in 

a year. To that effect mention may be made order dated 1.099 

issued by the Sovernment of India Department of Telecommunicaticin 

by which the benefit of the scheme has been extended the re-

cruitees up to 1..B9S. 

A copy of the said cirder dated .t 999 	is 	annexed 

and marked as Annexure-4. 

491 1That the applicants beg to state thatsome of the similarly 

Sit.i,ated employees like that of the Applicant had approached this 

Hci'ble Tribunal by way of filing DA No. 299/96 and 302/96 and 

th Hcnble Tribunal, was pieaed to passed an order dated 

1 . 3 .8,97' directing the Respcindert to extend the benefit of the 

sa)id sch'me. 

5 



A copy of the order 'dated 13897 is annexed here- 

with and marked as Annexure- 5. 

 'That the applicants 'being aggrieved by.'the said action sub- 

m.i tted numbers of representations to the concerned authority i a 

Respondent Nc' 2!:  for grant of •ternporar/ status and regular isat ion 

but UI 1 date nctthinq has been done' so far in this matter. The 

Applicant i:nstead  of annex inc all the representations begs to 

produce all . 'the'represencationt at the time of hearing of - the 

case. . . . 

4.11 That the applicants beq to state that under"simi lar facts 

sltuat ion numbers of casual workers had approached this Hc'nble 

Tribunal by. way of filinvarius OAs and tthe Hc'n'ble Tribunal 

after hearing the parties to the proceedinq was pleased to dis-

pose of.: thp said OAs by a common ,judgemexit and order dated 

31 .899 directing to the Respondents to consider their cases in 

the light of Hn'b1e Apex Court verdict as well as the schme and 

its' subse.qunt clar i i cat ions issued from time to time 

A copy of the said judgment and order dated 31 893 

is 	annexd herewith and marked as AnnexLtr-7 

4.12 That -the applicant beg to state that their cases ae 

covered by . the afc'esaid .judgement of 'this Hon'hle Tribun'al it 

is stated that pursuant to the aforesaid judgment and order dated 

31',.8,99 the Respondents have initiated a .larcie scale prctceeding 

for fill up at least 900 posts of DRM under Assam Circ1e Howe-

ver, the Respondents have only taken, into consideration those - 

casual labourers who had approached this Hon'.hle Tribunal and in' 

whose '. favour the Hc'nYble Tribunal has given, the direction The 

appi i:cant has been pursuing jhe matter before the Respondents but 



the Respondents have shown their helplessness in absence of any 

order of this Honble Tribunal It is therefore the applicants 

have come under the protective hands of this Hon'hle Tribunal 

praying for an appropriate direction from .this Honhle Tribunal 

to the Respondents to consi der their :ases 'for qrant of tmporary 

status and reqularisat ion in accordance with the verdict of the 

Honbie Apex Court as well as the scheme and its subsequent 

clarifications jssued from time to time 

413 That the applicants beg tostate that the Respondents have 

acted iliqally in not considering the case of the applicants 

i:inly on the ciriund of not having an order from this hie 

Tribunal. The law is well settled that in a given case if any law 

is laid down for one set of ernloyees, same is applicable to all 

the similarly situated empioyees However, in the present case 

the Respondents have a:ted illegally in differentiating the 

appi icant with others and for that the entire action of the 

Respondents is liable to be set aside and quashed. 

414 That the applicants beg to stat'e that as per the direction 

of the Honble Apex Court (Annexure'-1 ) they are entitled to all 

the benefits described in the Annexure"-2 schemes dated 7.1.89 

The direction of the Hon'ble Apex Court is very clear and 

Respctndnts now cannot shi ft their burden by taking the ground of 

not having any order from this Honble Tribunal The .judgmEnt and 

order of the Hon' ble Apex Court is applicable to all the casual 

employees working under the Telecommunicati':'n departments and as 

such the applicants are also entitled to all the benefits as has 

been granted to others similarly situated employees like that of 

them 

415 That the applicants beg to state that presently they are the 

only earning members of their family and th? Respondents are 

making a move to terminate their services in absence of any order 

7 	 - 
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from this Hpn'ble Tribunal It is therefore the applicants pray 

for an appropriate interim order directing the Respondents not to 

terminate their service during the pendency of this OA It is 

noteworthy to mention here that till date they have been working 

as casual worker under the Resondeflt Nc 3 and, other the said 

Respondents there are as many as 12 vacanciEs are in existence 

under the Group D Establishment one of whijh post are being 

occupied by 'the present appi icants It is therefore the balance' 

of conv,fliEnce lies very much in favour of the app]. i.cants in 

passing the aforesaid interim as prayed for iand there i every 

likelihood that- in case 
their interests are not protected by way 

incerim order as prayed for v ,  the Re- 
cf passing an appropriate 

spondents may' disengage them causing' 	ifrearable loss and 

in .j U r y 

GROUNDS. WITH LEGAL PRPROVIS IONS 

5.1 For that the entire act ion on the part o the Respondents in 

not granting the temporary status to the App icant violating the 

provisions contained in the A nnexure_ijudgm.nt and order pased 

by the Hc'n'ble Apex. Court :is illegal and arpitrarY and same are 

liable to be set aside and quasbed 	 - 

5. 2 For that action of the Respondents in treating the Applicant 

not at per with the other similarly situated employees to whom 

the benefit of the scheme has already been granted is violative 

of Article 14 and 16 of the Constitution of I ndia 	The Respon- 

dents being a model employer should have extended the said, Iene 

fft to the Appli.ant withoul requiring him to approach this 

Honb1e Tribunal, more sc whereas themselves have allowed the 

said benefit to one set of their employeeS In any case the 

Respondents cannot differentiate their employees in regard to 

employment 	as has been done in. the instant case 
	Hence the 

entire action of the Respondents is illegal and not sustainable 

S 



in the BYE?  C' f law.  

53 For that the F:espondents have a'ted i ileqal ly  in not consid-

erinq the case of thy appi icarits for grant of temporary status in 

view of order dated 1999 as well as judqrnent and order datd 

31899 passed in similar matters and hence same is liable to set 

aside and quashed with a further direction to the Respondents to 

extend the benefi ts' of the said scheme to the applicants 

jncludinq all other consequential beçefits 

54 For that in any view cf the matter the action on the part of 

the Respordents is not sustainable in the eye of law and 1 iab].e 

to be set aside and quashed 

The applicants crave leave of this Honhle Tribunal to 

advan;:e more grounds both legal as well as factual at the time of 

hearing of this case 

6 	 DETAILS OF THE REMEDIES EXHAUSTED 

That the applicants declares that they have exhausted all 

the possible departmental remedis towards the redressal of the 

grievances in regard to which the present application has been 

made and presently they have got no other alternative than to 

aperoached this Honble Tr I bunal 

7 	 MATTER FENDING WITH ANY OTHER COURTS 

That - the applicants declare that the mater regarding this 

appi icat ion is not pending in any other Cc'urt of Law or any 

other authority or any other branch of the Hon'hle Tribunal, 

8. 	 RELIEF SOUGHT 

Under the facts and circumstances stand above the applicants 

pray that the instant application he admit ted s  records be ca J. 1 

for and upon hearing the partie.s on the cause or causes that may 

be shown and on perusal of records be pleased to grant the 

following reliefs - 

' V 	 9 
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B. 1 To direct the Respondents to, e>tend the benefit of the scheme 

and to grant them temporary status as has been g:anted  to the 

other similarly situated employees like that of him with retro-

spective effect with all consequential service benefits including 

arrear salary and seniority etc. - 

8.2. To direct the respondents to allow the applicants to contin-

ue in their present post after qrantinq ternpc'rary status and 

regularisaticin.. 

8.3 C:ost• - cf the appl i cat ion. 

8.4 Any other relif/reliefs to which the present Applicant are 

entitled to under the facts and circumstances of the case and as 

may be deemd -fit and proper by the Hon'ble Tribunal. 

9. INTERIM ORDER; PRAYED FOR 

Under the. facts and circumstances of the case the applicants 

pray for interim order directing the F:espcndents not to disengage 

them from thei r current employment and tc allow them to cont i nLte 

in service pending disposal of thii application. 

i, THE APPLICATION IS FILED THROUGH ADVOC:ATE 

ii. PART i::ULAR5 OF THE PaST-AL ORDER 

1: I.P.O. No. e,'4f 
	

r)&te 

(iii) payable at Guwahat i 

12, LIST OF ENCLOSURES 	 As. stated in the Index. 

ME 
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ii 

VERIFIC4TION 

I Shri Animesh Deka , 8/0 Sri Mahesh Deka , acied 

about 29 years F presently working as casual worker (Office Peon) 

under Assttc Engineer, Telecom Civil Sub Division Texpur, do here 

by solemnly affirm and state that the statement made in this 

- 	 i 	 L pet.tion. from paraciraph 	' 	 are true to my 

knowiedqe and those made in paraqraphs  

are matters records of record informatjons derived therefrom 

which I believe to be true and the rest are my humble submission 

before this Hon'.ble Tribunal 

I am the applicant No 1 in the present application and I 

have been authorised by the other Two applicants to swear this 

yen fication 

And I sign th,is verification on Jh day of June 20 

vA 

IL 

'1 1 
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Absorption of f:sa1 Labours 
Supreme C':urt directive Department of Tiecorn ta::e back all 
L:asLIal tiazdoors who have been isenqed after 

In the Supreme Court of India 
Civil Origini Jurisdictjrn 

Writ Fetitjnn (C) No 128 cf 1939. 

Pam Gc'pal & ors, 	
Petit ioners. 

- versus- 

Union of India & ors 	 Respo-)-5 

With 

Writ Fetjtior Nos 1246 1243 of 186 176 v  177 and 1248 of 1983. 
Jarit Singh & crs ct:. etc. 	 6rs.  

•-•5v er s.t s 

Union of India & ors. 	 Respondents 

ORDER 

We have heard counsel for the petitioners. Though a 
:ounter affidavit has been f lied no one turns up for the Uni':n of 
India even When we have waited for more then 10  minutes - for appearance cf counsel for the Union of India 

• 	 The principal a'lecatjrn in these petitions unde- Art 
32 of the Const I tuticin on behalf of the peti ticiners is that they 
are working under the Telecom Department of the Union of India as 
Casual Labourers and one of them was in employment for more then 
four years while the others have seyed foe two or three 
YCCrsInstpad of reQular-isirig them in employment their service 
have been terminated on 20 th September 1988, it is contended 
that the principle of the decision of this Court in Daily. Rated 
Casual Labour Vs Union of I ndia & cr- s 1988 (1) Sect ion <122) 
squarely applies to the Petitjcner though that was 
case of Casual Employees of 	 rendered in 

Posts and Telegraphs Department, It 
is also contefldd by the counsel that the decision rendered in 
that case also relates to the Telecom Department as earlier Pests 
and Telegraphs Departrnen-b was cc;verina both sections and now 
Telecom has become a separate departmen. We fi.nd from paragraph 
4 of the reported deci,sicn that comrnunj:atj:n issued to Oenerai - Managers Telec:m have been -  referred to which support the stand of the Petitioners 

By the said JUdgme . nt this Court said 

We djrec-b the respcndents to prepare a scheme on a - 	
rational basis for absorbing as far possible the casual labourers 
who have been cont .i nuously working for more than one year in the 

4 
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posts and Teleqraphs Department' 

We find the thcuqh in paraqraph 3 of the writ .petition. 
it has been asserted by the petitioners that they have been 
wc'rkin more than one year, the counter affidavit does not dis- 
pute that petition. No distinction can e drawn between the 
petitioners as a class of employees and those who were b1ore 
this court in the yeported decision. On principles , therefore 
the benefits of the decision must be taken to apply to the peti--
ticrers. We accordinqly direct that the respondents shall prepare 
a scheme on a rational basis absorbinci as far as practical who 
have continuously worked for more than one year in the Telecom 
Deptt, should be done within six morths from now. After 
the schme is formulated on a rational bsis, the claim of the 
petitioners in terms of the scheme shu1d be worked out The writ 
petitions are also disposed of acccrdinqly. There will be no 
order as to costs on account of the fa:ts that the respondents 
counsel has not choser to appear and contact at the - time of 
hearinq th':'uch they have filed a counter affidavit. 

Sd/- 

- 	ç Ranganath Fiisra) J. 	 Kt..tldeep Sincjh) J. 

New Delhi 

prii 17 1990  
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CIF.:C:ULAR NO.. 1 
GO.VEF.:NMENT OF INDIA 

DEPARTMENT OF TELECOMMUNILTIOIS 

STN SECTION 

Nc' 269--1/89STN 	
New Delhi 7.11 .83 

-r 

The L:hlef General Mariagers,Telecm Circles 
M..TH..I New Dellhi/Bombayy Metio Dist..Madra5/ 

Calcutta.. 
Heads of all other Administ(\tiVe Units.. 

Subject 	Casual Labourers (Grant of Temporary Status and 
Scheme.  

Subsquet to the isue of instruction regarding regu-

LaiisatiOn of casual labourers vide thiscffice letter No.269
-

29/87-STC dated 18.. 11.88 a scheme for conferring temporary statLts 
rrn casual labourers who are currently employed and have .rendered 

a i±ontinuoUs service of at least one year has been approved by 
the Telecom Commission.. Details of the scheme are furnished in 

the Anneure.. 

ImmediatE action may kindly be taken to cinfer tempo- 
rary status on all eligible casual labourers in accordance with 

the above schem. 

In this connection P,  your kind attention is invited to 

letter No..27-6t84STN dated 	 wherein instructions were 

issued to stop fresh recruitment aiid employment of casual labour 
ers for any type of work in Telecom c:irc les/Districts.. Casual 
labourers could be engaged after 3..3..85 in projects and Electri -

fi cat ion circles only for specific works and on completion of the 
work the casual labourers so engaged were required to be re-
trenched.. These instructionS were reiterated in D.O letters 

No..27-6/84STN dated 2:2..4..87 and 225..87 
from member(pOrs..and 

Secretary of the Telecom Department) respectivelY. According to 
the instructions subsequently isud vide thi dffice letter 

N..270-6/84STN dated 22..6..88 fresh specific periods in Projects 

and Electri ficat ion Circles also should not be resorted to.. 

3.2. 	In view of the above instructions normally. 
labourers engaged after 3..3..85 would be available. for considera-
ticn for c:nferring temporary status.. In the uni ikely event of 
there beiriçt any case of casual labourers engaged after 3..3..85 
requiring consi derat ion for conferment of temporary status. Such 
cases should he referred to the TelecOm Commission with releyant 
details and part icLlars regarding the action taken against the 
off i cer under whose author isat ii:in/apprOVa] the irregular engage 
ment/nc'n retrenchment was rescurted to.. 

33.. 	
No Casual Labourer who has been recruited after 3..3..85 

shoul ci be granted temporary status without spec i f i c approval from 

this office.. 

The scheme final ised in the Annexure has the concur-
rence of Member (Finance )of the Telecom CommissiOn vi de No 



SMF/78/98 dated 27989 

5 	Necessary instructions for expeditious implementation 
of the scheme may kindly be issued and payment for arrears of 
waqes relatinq to the • per:icid from 1.1089 arranged befor 
31.12.89 . 
   

 

SS]:STNT DIRECTOR OENER(L (STN) 

C:opy to 

P 8 t c ti os : c: 

P.S.to Chairnan Commission. 

MembEr (s) / Adviser (HRD) OM (IF:) for irif:rmat:on 
MC'3/SEA/TE -II/IP8/Admn i/C:SE/PAT/SPB-I/SR Secs 

All recognised Linions/Assc:iations/Federaticns, 

sd/= 

ASSISTANT DIRECTOR GENERAL (STN) 

7 
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ANNE XURE 

f:SUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULAF.:1SATION) 
SCHEME 

This scheme shall be cal led "Casual Lahc;urers( Grant of 
Temporary Status and Reguiriatic'fl : Scheme of Department of 
TelecommunicatiOfl 1989" 

This schemi will come in f:'rce 	1ith effect from 

1 189 onwards. 

This scheme is applicable to the casual labourers 
employed by the Department of TelecommUflicatiOn5 

4 	The provisions in the scheme would be as under 

A) 	Vacancies in the a.rc'up D cadres in various offices of. the 
Department of TelecommunicatiOns would be excllusively filled by 
requl ar isat ion of casual labourers and no c!Utsi ders wc'ul ci be 
appointed to the cadre except in the case of appointment on 
compassionate cirounds,, till the ahsc'rpt ion of all existing casual 
labourers fulfiilLng the eligibility qualification prescribed in 
the relevant Recruitment Rules However regular Grcp D staff 
rendered surplus for any reason wjli have prior claim for absorp-
ticin against the existing/futLire vacanciesIfl the case, of illit--
crate casual labcurersthe reuiarisaticLfl will be considered only 
against those posts in respect of which ill I teracy will rot be an 
impediment in the perfcm'ance of dutiesThey would he allowed age 
relaxation equivalent to the period for which they had worked 
continuously as actual labour for the purpose of the age limit 
prescribed for appointmeflt to the group D cadre if requiredOut 
side recruitment for filling up the vacancies in 13r D will be 
permitted only under the ccndi t ion when eligible casual- labourers 
are NOT ava'ila.oie 	- 

Eu 	Till regular broup D vacancies are avalabie to absorb all 
thecasual labourers to whom this scheme is applicable, the 
casual labourers would be conferred a Temporary Status as per 
the details given below. 

I) - Temporary status would be conferred on all the casual la-
bourers currently employed and who have rendered a continuous 
service at least one .year, out of which they must have been 
engaged on work for a period of 240 days (26 days in case of 
off ices observing five day week) SUch casual labourers Wi 11 be 

desi gnated as Temporary Mazdocr.  

ii : Such cOnferment of temporary status would he without re-
ference to the creation / availability of regular Gr, D posts 

i : C±n ferment of temcrary 5ttus on a casual labourers - would 
not involve any change in his duties and .respoisibilities The 
engagement will be on daily rates of pay on a need basis He may 
be deployed any where within the recruitment unit/territorial 
circles on the basis of availability, of work - 

iv) Such casual labourers who acquire temporary status will nc't, 
however be brought on to the - permanent establ ishment unless they 
are selected through regular selection process for 3r posts 

B 
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S. 	Temporary status would entitle the casual labourers to the 
following benefits : 

1: 	Wags at daily rates with reference to the minimum of the 
pay scale of regular I3rD officials including DA,HRA, and C:CA. 

ifl Benefits in respect of increments in pay scale will be 
admissible for every one year of service suh.iect to perfcrman:e 
of duty for at least 240 days (26 days in-administrative offices 
observing 5 das we&'::) in the year.  

iii) Leave entitlement will be on a pro-rata basis one day for 
every 10 days of week,c:asual leave or any other leave will not be 
admissible. They will also be allowed to carry forward the leave 
at their credit on their. regularisaticn. They will not be enti-
t led to the benefit of encasement of leave on termination of 
serv.ces for  any reason, or their quitting service. 

- Cc'L1ntin of 5 / of service rendered under Temporary Status 
for the purpose of retirement benefit- after their regularisaticin. 

v) 	After rendering three years continLous service on attainment 
of tempctrary  status the casual labourers would he treated at par 
with-the regular.  -l%r, D employees for the purpose of contribution 
to General Provident FLrnd and would also further be eligible for 
the grant cf FetivalAdvanc/ fi:icd advance on the same condition 
as are applicabLe to temporary I%r .D etnplcuyees, provided they 
furnish two sureties from permanent Govt. servants ç'f this De-
par tment. 

Vi.:) Until they are reciularised they will he entitled ic, Froduc- 
tivity l.inkec' bonus only at rates as applicable to casual lab-ciur. 

7. 	. No benefits other than the specified above will be 
admissible to casual labourers with temporary status. 	

V 

S. 	 Despite conferment of temporary statusthe offices of a 
:asual labour may be dispensed within accordance with the . rele-
vant provisions of the industrial Disputes Act1947 on the ground 
of availability of Work. A casual labourer with temporary status 
can quite service by giving one months notice. 

9, 	. If a labourer with temporary status commits a mis'on- 
duct arid the same is proved in an enquiry after giving him reasó-
nabie opportuuty, his services will be dispensed with. They will 
not be entitld to the benefit of encsement of leave on termina-
tion of services. 

i. 	The Department of Telecommunications will have the 
power to make amendments in the scheme and/cr to issue .instruc-
tions in detaLls within the framing of the scheme. 
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Qoverfl11t c': India 

Departflent of Tel ommUnica0 
S 	Sanchar Bar1 

STN-1I Secti01 
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New Delhi 	
Dated ( 	
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To All. Chief General 5nagerS Telecom' Circles, 
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/ 	 ANNEXURE-. 

CENTRAL ADMINISTRATIVE TR I BUNAL. 

	

• 	 IUWAHATI BENI::H 

Oriqinal Appi icaticin. N':299 of 1996 

and 

32 of 1996.  

Date of order 	This the 13th day cf Auqust,1997 

Justice Shri DNBaruah Vice--C:hairman 

OANc239 of 1996 

All India Telecom Emplc'yees Unic'n 

Line Staff and t3rou.p-D 

Assam Circli r  Guwahati & Dthers 	• 	 App].icants 

Versus - 

Union of India & Ors 	 Respondents 

A 	K I... 	' r2 . 
SJ 11 	l'IL' 	 Li I 	1996.  

All India i eleciim Employees Union, 

Line Staff and lrcup-D 

Assam Circlej Guwahati & Ot.hers 	 0 	 Appiicants 

- Versus 

Union of irdia & Ors 	 Respcndents 

Advocate f r the app icants :Shri B.K. Sharma 

Shri S. Sharma 

Advocate f r the respondents 	Shr i A.K.Chciudhury 

	

• 	 Ad.dI .C:%0SC:, 

ORDER 

.oth the appi ications involve ccrpmc'r question of law 

and simi 1. r fa':ts0 In both the appl icatii:ins the appi icants • have 

	

io

I 	

• 	 . 	 - 

____ - 
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is 
prayed for a direction to the respondents to ciive them certain 

benefits which are being given to their counter parts workini in 

the Postal Department. The facts or the cases are 

1. 	O. No.302/96 has been filed by All India Telecom 

Employees Union, Line Staff and Group-D, Assam Circle, 3uwahati, 

represented by the Secretary Shri J.N.Mishra and also by Shri 

Upen Pradhari, a casual labourer in the office of the Divisional 

Encineer, i3uwahat.i. in O.A. 299/96, the case has been filed by 

the same Union and the apii':ant No.2 is llso a casual labourer. 

The applicant No.1 in O.A. No.299/96 represents the interest of 

the casual labourers referrerJ to Annexure'-A to the Original 

Application and the appi i cant No.2 is one of the labourers in 

Annexure--A. Their o,rievances are 

They are working as casual labcturers in the Department 

of Telecom under Ministry of i::ommunicaticin. They are similarly 

situated with the casual labourers work m g  in the Department of 

Postal Department under the same Ministry. Similarly the members - 

of the applicant No 1 are also casual labourars working in the 

telecom Department. They are also similarly situated with their 

counter parts in the Postal DepartmentThey. are working as casual 

labourers. However the benefits which had been extended to the 

casual labourers working in the Postal Department under, the 

Ministry of Cc'mmunications have not been given to the ':asual 

labourers of the applicants Unions. The applicants state that 

pursuarft to the judqment of the Apex Court in daily rated casual 

labourers employed under Postal Department vs. Union of India & 

Ors, reported in i'es: in sec.12.2 the Apex Court directed the 

depa - tment t prepare a scheme for absorpt4cun cf  the casual 

labourers. who were continuously work inq in the department • for 

more than\ one year fo,giiinq certain benefits. Accordingly a 

schem9, as prepared by the Department of Posts granting benefi.t 

0~v
11 
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to the :aSLkal labourers who had rendered - 240 days of service in a 

year. Thereafter many writ petitions had been filed by the casual 

labourers , work i'ig under the department of Te1ecompunicat ion 

before the Apex C:ourt praying for directing to give, similar 

benefits to them as was extended to the-S casual labi:urers of 

Department cuf Fosts Those cases were disposed of in similar 

terms is in-the judgmant of Daily Rated Casual Labourers(SUPra) 

The Apex Cc'rt after considering the entire matter directed the 

Department to dile the similar benefit to the casual labourers 

working undr the Telecom Department in similar manner. Pursuant 

to the 'said judgment the Miflistry of Communication prepared a 

scheme known as ' 1
Casual Labourers (13*ant of Temporary Status and 

• 	regularisation)Scheme on 71189 Under the said sheme certain 

benefit had been granted to the casual labourers such as conter-

ment of 'temporary Status Wages and t)aily Rates with, reference to 

the minimum of the pay scale etc. 1hereafter, by a letter dated 

17.3.93 certain clarification was issued in respect of the scheme 

in which it had been s..ipulated that the benefits of the scheme 

should he confined to the casua'l labourers engaged during the 

period from 31.3. 1985 to 22.6. 1388. On the other hand the casual 

labourers worked in the Department.: cf Posts as on 21 11 1989 were 

eliqible for temporary Status. The time fixed as 21.11.1989 had 

been further extended pursuant to a judgment of the Ernakulam 

Bench of the Tribunal dated 13.3.1995 passed in O,A.No,75/94 

Pursuant 'tci that judgment,. the :ovt .cmf India issued' a 'letter 

dated 1.11.95 conferring the benefit of Temporary Status to the 

castal labourers. The present applicants being employees under 

the ' Telecom Department under the Ministry of Communication also 

urged before the concerned authorities that they should also be 

given 	 cm same benefit. 	In this cn.ncticmn the casual emplmmyees 

submitted a representation dated 29.12,,1995before the ,Chairman 

12 
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,Telecom 	 Ni Commission, ew Delhi but tc: the -::ncwiedge of the ppli-

cant -the said representation. has not been dispersed c'f. Rence the 

present .appl ii::at:icun 	 S 

3. 	 OA293/96 is also of similar facts The 4rievanceS of 

the applicants are also same 

4 	 Heard both sides, MrJ3KSharma, learned 	Counsel, 

appearing or behalf of the applicants in botn the cases submits 

that the Apex C:ourt having been granted the benefit 'f temporary 

status and regularisaticfl to the casual. labourers, should also be 

made available to the casual labourers work i.nq under Telecom 

Department under the same Ministry. MrSharma further submits 

that the action in not giving the benefits to the applicants is 

unfair and unreasonable: Mr A .tci::hcudhury, l.eained Addl C £. 

for respondents does not dispute the submission of Mr .Sharma 	He 

suomits that the en-tIre matter relating to the regulzarisation of 

casual labourers are henq dicussed -in the .,LL..M level at New 

Delhi, however, nc dsc:i.sion has yet- been tken.In view of the 

above, I am of the opinion that the present applicants who are 

similarly situated are also entitled to get the benefit of the 

scheme of casual iabc'urer (grant of temporary Status and Regu-

iarisaticn) prepared by the DEpartment of Telecom Therefore, I 

direct the respondents to give the similar benefit as -has been 

e:itended to the casual labourers working under the Department o 

Posts as per - Annexure--'3- (i-n 0. A. 32/'6) and Anne>'ure-4 	(in 

- to the applicants respectively and this must be 

done as early as possible and at any rate within a - period of 3 

months from the date of receipt copy of this order.  

Houever,ccinside'ilng the entire facts and circumstances 

of the case I make no order as to costs 

Sd!- Vice Chairman. 

13 
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The 	Union 	of 	India 	and others .5. . . •flaapondontu By Advocate 	Mr 	BC, 'Pathak, 
'. 

Adic 	C.G.S.C. 
O.A.Mo.131./1990 

All, 1P d ia Teleco1 Employees 	Union and another 	 , • • . . 

•Applicat5 • 	By 	AdvQc.atec 	Mr 	8.K.. 	Sharina, 	Mr S. 	Sarma and 	Mr 	U.K. 	Nair.  

- 	•... 	 •. 	 : - .raus- 	 S  -. 

H 	 The Union of 	India and others 
Respondents 

By Advocate 

	

Mr 	B.C. 	Patha, 	A'ddL'C.G.SC 
. • 	 O.A.NO.135/98 • .... . , 

	 , 	 'nploy000 	Uion, Line Staff 	and 	Group 	'B' 	and 	'' 	 S  .•..  .61oher13 
Applicants • 	By AdvocatesMr 	B.K. 	Sharma, 	MrS. 	Sarma and!lr. 	U.K. 	Nair. 
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• 	
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The 	Union 	of' India 	and 6Lhers 	. • 	. . . ..Rspondentu By 	Advocate 	Mr 	A. 	Deb 	Roy., 	Sr. 	C.G.S.c. 
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5 	No4120/990 

Shri icamala Kanta Baa and. 6 others 	
.. . '.°. Applicant By Advoc.atea.r J.L. Sarkar, Mr ti. Chad and Mu M.D. Gouwcj. 

All India Tel 	Cmployeen Uniop, Line Staff and, Group,'p.' and.., , 	
H ers 	 ••• 	 . 	. 	

. . . . .Applicanta 
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The UriIoji 
of India and others  
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Line St 	 ees .nion, 
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Mr 13 	
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flu.)a and Others 
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AU Iridlu io1oom Eniployuab Union, 
'Line Staif . and Group D &tOld another 	. . . . 

C? 	• 	)3y.Mvocatea rir J3.K.. Sharr, Mr S. Surma 
and Mr D.K 	Scxrina. 

-versus- 

O . 	TIe Union of Xdia and othor 	.. 	 •.. 

By Advocate Mr B.0 	Pathak, !\dc1l. C.G.S.C. 

T.  
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• 

0 R D ER 	 , 

UARUI\ILJ. c±.ci . 	. 	. 

cnntn 

dente 

• 	 All . the 	above 	applicatIons 	invo1ve 	?omlnoli 

questions' of l aw . an '.sj,n1r facts. Thore0r0, we propose 

,t 	dispose of all te above applications by a 	omon 

order..' 	. ''.' 	• 	.. 	. 	. 	. 

2. 	; The All In1a Teocom Employees Uhion is a 

recognised unidj' of the ....),Ue'lecommunication . Depa tment. 
'4 

	

This union take up thecuuse 	the members of the said 

• 	. 	. ' uIio. : .Sone. of 	he. app1cationEi. •sere ,ubinitted by.the 

	

- 	 • 	. 	H 	 , 

	

a i d,' unipn 	namely( 	the 	Line 	Staff 	and' Group 	'D' 
. I . 	, 

yeas and some other applicatJon were i1ed by the 

( ( . •-'' caUa1,,, employees xndivdua.ly. Those applications were H 
( 	, 	 , 	.• 	 . 	•. 	 . 	. 	. 	. 	, 	. 	 . 	. 	, 	. 

I • . 	 . 	. 	.. . 
as 	the 	casual 	employees 	engagd 	in 	the 

	

• . . . •.' _.—e*cpInnunicati. Department . came : to 	know; t iat 	the 
.: 	 •:n'1I'' 	' 	 .. 	 . •• 	

, 	 / 

erv ices 'of the casual Mazdoote under the 're pondents 

were likely to be terminated with effect from l(3,l99O. 

The.' cpplicante, . in those npplication'à, pray that the 

reopondents be directed not to imuploment the de ision of 

OJIterminating the services of the casual Mazdoor, but to 

grant them similar benefits as had been granted to the 

employees under. the Department of Poets and to extend the 
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ScJ01110, flI:tIn.ly, 
Ctn,j Lttbour 	u y SL 	 of U Ltj 	

t Ioi) 	Sc1111 	 ./  
to 	

casu1 Mo zdooro 
COfl 	Od 

llOWev 	
oIl 	Of :th 	

afOreajd e..1 . . 	

4
99(3'theroisn o Prayer agajj1 	the 

Ordero:ti 	
In 	

998,  the prayer 1. agaj. the caflcellati 	of L he temPOrar 
th0 	 y Ottu8 earlier dPP1ic 	

1lOVing COm1dered their 1 

	

0f::.8 	Vice,.afld they buj9 	
covered 

by t1m 	SChOII the °pplj 	
of 

WitJ 

	

	
0 	

the 
cancellation 

9iVing any flOtice to the11 in VIol 	

of the Princip18. 	
I'llLuralrule  

ho1dIg the field. 	 and 	he 

3. •Th 	pp1 	
that th casual 

in t 	 Nazdoors have hj 	
service. in ,diferent offie 

under Aafjaill Cjrc0 
Qt)d 

LC. 	Circle 	
. CovQrflIrlQjt 	

Inc1j, 	
PlIt)iLry 	of 

o f 

Coiii::jijca 	

Q.13Clij1 	

kn owna 
	

CQeUaI Labourere 
• :1 r j 

and fl9Yularinatio) 
.SchleJfle Waa 

CO1iflU 	
td by 

leLer No.26910/89 
and it 

Caine 
into operatl0 	with eff 

• 	

Certain casual emplo 
	

had been .gve 

• 	,. 	 ... 	 . ... 	
ben 	

Under ti10 
said Scheme, 

SUCh 
a, conferimient of 

.. 	. 	. 	. 

'Lempora . statuswage5 
and daily wages 

wiLj1 reference to 
the..11 	

.or regui0 	
Group 	D' 

yees on, by 
letter c]ted 17.121993 of Indj 

	

 
SC 	 clarified that th bgnj ts QJ01 	

confined to Lh 	
of time

sual Ol1IPlOy•e 	ho we-0 
aged during th0 

	
fro 	31.3.l95 to 

	

labou

UOwGVeL, 	

ill 	the 	DepartJIJL 	
of 	Post5 	tl1o5 en 

	

t 0 	
benerit. 	

gag 	a 	
on 29 j 1989 f 	 WePorary 

Sta 	
r0 granted 

	

. 	

• 	 fl 	
SUti5fjn 	

th0 

	

ligjbj1. 	

The 

benj5 were furtimer. eLem1ded 
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•Lo 	he 

c.ua1 labouroro of Lhe D0PLmene oPOL 
: 	

10.9 . 1993• pureuaflL 	o Lhe jUdgJIeJft 	the 	 BQnh 
o 	

Lhe % Trjbull ai - Pao. sed on 13.3.1995,in 0 	No 750 99 
' 	

ho pr000jlL 	pPlicl1L 	c1j 	LIio 	Lho botIQj 	oxLgfl0d Lo 
theceuai emPOyees wor1g Und

er te 	pa r  trnen t of ,  Po8L a re 1ib1e to be GAtended. 	
CQUUQ1 e n L 	

flp1oyo 	worhing ; 	 i he Tel 	DepartmenL i n view Of the £ct tlit 
are  similarly SILUOLOd 	A 13 noLhi119 wa 	do0 in their 
favour by the authority they aPproched thi T'ibuna1 by 

ri d 229 	1996, Thj8 Trjbunby order dat 	43.3.1997 	
he repofldeti 	

to •give 8'imilay 
• 	

'• 	 Oflj 	
to the 

aPPlicaritki in tho 	tw6  
Wa 	 app1jcj0 	a fj 9V 	to 	Lhe 	

casualbourers 	
t worki 	in 	he Department of.  Po0 	 may b e mCfltjOfl9d here that some o f the CUSUdi 8111ployees in the present 0 A a were 0pp1jc 5  in 0 A Nos 3 02 and 229 of 1996 

'thea pplican t a state that instead of. C 0111P I y ~ i ,rl  g  With the '•dlrectj0 	9iven';by thj8 Tribunal, 
their eervjc0 were terillirlated with 	 m effect  fro 1.6.1993 by or 	order 	Ac 

ord 	
cordj,)9 to Lh4e 	P1icn, 	8 	11. uc • 	

rwa8.,jl1egai and Contrary to ti•e rules. Situated 
4' - 	

thus, the appcats have Spproached this Tribunal by 

the resent 0 A a 	
I 

" 	
' 

t'• /1(? 	 \' 	
\ 4 	 th Lime 

of5j0 of the 
apPlication5 thj 

at  
' 	

I 
• 	 , 

/Paed interim orders 	On the aLrengLj o 	the 
ord5  passed by 

this TribUnal some of t h e 

	

are 	
working 	However,, there' has 'been 

i f  

CO:flplaintfro 	the app1jcaits of 
Soffle of 	0.A:'t}1 L'1 

orders tho 	Were not gii 	fô and the authjtyre. . 	 • 	 • 
• . 	 . 	

t - to 
• 	
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Tribunal dated13•O1997paod in, O.A.NOa 302 and 229 of 

/
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	k 	
199G. The 	PpUc ,i 	do . diap0 tug fact that 0 	 agajn 	

pot 
'tj1 	orcj 	of th 	Trjbu:) 	dü 	13..997 in O.A.'No302 rind 229 o 
	96 the repohd 	

have filed writ applicatlo 	
before the lion 'b 	

11iyh  ilOWCv" Q000rd' , 	to Lh 	
Cour 

beeii 	
0 	

no interill, order ha
s  

PC8sed againet he order of the Tribunal 

6. 	
ie have heard Mr 	'SZ1QrII1a 	Mr 'JIL 	Sarkar, Mr Nr 	 I. 

S. flalakar, learned couno' 	PPear1n9 on behajf of: the applicajitu an 
	olo Mr A. 	eb Ioy, lua Sr. C.G.Se 	and Mr 8.C. Pth, 	

hddi. Qppearj1 . on behalf of 
	

thg reopondent. The learned 
for the 	pplict 	diop 	

tho claim of the respondent 	tha 	th 	ScJ)ejiie Wa 	retrospective and not 
prospective, and they also Subirtit that it 

wan upto 1989 and 

	

upto 1993 an 	thet 	b crculars 	 y aubseq ,1  

	

ccord1ng to the learned counlool fo 
	the 

• 	.'•••' 	

'5PPlicants the 	cherne 'i 	
r 

alp 	
applicable to the 

• •.'1.:.PRlicant, The learned counsel for the applicants further I 	, 	•,, ,,,, ,•/ 	
that' 	they 	have 	docu,ne,its 	to 	sho 	in 	tit: 

	

4 	
.0

•'i; 	
\ 	 • 	 0 	 •• 	 • v4 	

The learned counselfor the 
8 u 	 aPplicants also 

	

rni)jhL' the respoIldC 	
cannot put any .cu 	off date 

of the Schenie, iflasJpuC)1 as ha 	 te 	pex i ( 	
* 	

s not 	 h 
gvej1 any "sucj 	

of £ date 	
had issued 

diecj0 	
for 	 Und 

conforllient 	of 	teinporry 	
status 	and 

su 

Conipleted*24 to thong casual workers 
Who  love 

days of•service in a 

7. 	On 

hearj19 the learned coun81 for the patj95 we * 	 * 	feel  t hat th 	aPP1iCC 

	

e 	
I0 	requ 	

r 

further 
the fUctual 	

L.ion 	Due to the msterja1 	
Is not posj 	 Paucity of0 

for thj5 
Trburia1 to 	to a 

•'O ' 
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71 	' dot'irlito conciuuion. Wo, Lharofoc, fool that the matter 

• 	• 	 Jhiould bc r-oxuii;iiiod by the 	opondonttj t1joljjjjQlvOU tak1i 

in 	'consideration of th2 submjsojo5 of. the lerned 
• 	 • 	 . 

counsel for the oppi i.cants 

In' view 'of 	the 	above 	we 	dipoe 	of 	these 
applicatjon with 'directjn to €e respondents to examine. 

the case of each applicct. Th' app1icant may file 

r'cproontutjoj,5 individually withifl a period of one month 

from the date of receipt of the order and if such 

representatjoi 	are filed indIvidually,' the respondents 
.......';.au scrutinize and examine each case in consultation •' 	!' 
•ik 	

the records and tliereaftr pass a reasoned order on 

each case within a period of six months 

)after. The interim, order posed in any of the :, caaes  

remain 	in 	LoLce 	Lxii 	the 	dispocal 	of 	the 
.•__ri lepreoontatjoi 	 ' 	. 

• 	 •.• 	• 	 : 

• 	 ' 

9 No order as to cosLs 
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